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CENTRAL ADMINISTRATIVE TRIBUNAL, 

ALLAHABAD 

>.. ,. 
• 

0 PEN COURT 

ALLAHABAD BENCH 

• • 

Allahabad : Dated this 5th day of NovembeT, 2001. · 

CORAM;" 

Hon'ble Mr. s. Dayal, A.M. 

. '· 
I. Original Application No. 288 of 1996. 

Mukhram Prasad S/o Late Mahabir, Ex-Driver, 
Resident of Vil l-Re1Jsa P.c. Janso . . Ki Marai, 
District Varanasi. · 

(Sri Anand Kumar/Sri C P Gupta·, Advocates) 

• • • • • • · • Appl ic.aht · 

1. 

Versus 

Union of India through General Manager, 
Eastern Railway, Calcutta. 

2. Div isi ona l Rail way Manager, 
£astern Railway, Dhanbad. 

4. 

(Sri 

Assistant Mechanical Engineer, 
Eastern Rail way, Chopan. 

Ins pact or of works, Easern 
Sing rau J 1. 

G. P. Agarwal, Advocate) 

Rail way, 

• • • ••• Respondents 

II. Original Application No. 875 of 1999. 

Mukhram Prasad, son of Late Sri Mahabir, 

afg@~~~~~Rf~~ttii~ 9tnMb1 Jdg~ara1, -
(Sri Anand Kumar/Sri CP Gupta, Advocates) 

• • • • • • Applicant 

1. 

Versus 

Union of India through General Manager, 

Eastern Railway, Calcutta. 

2. Sr. Divisional 1=9rsonneJ Officer, 

Eastern Railway, Ohanbad. 

Sr. Divisional Accounts Officer, 

£astern Railway, Dhanbad. 

G. P. Agarwal 'I Advocate) 

••••• Respondents 
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By Hon•ble Mr. s. Dayal. A.M. 

This a pplication has been filed for setting 

asioe the orders dated 17-5-1999 and the letter dated 

1-6-1999 and for a direction t o the respondents to 

re f und the a mount deducted from the pension of t~e 

a pplicant with interest. 

2 . The a pplicant has filed this application stating 
,~ 

that h e 1.1as allotted Rail way Qu arter No.22/B/Type ·rf1 
in 1980 . He handed over the charge of the quarter on 

~~--i f\...t ., --~""' '""'"""' (... 

01 - 7- 1995 allotted to Sri Syed washabuddin, Diesel Asst. · 
... 

Rai lway Station Singrauli. The a pplicant wes not given 

any amoun t of g r atuity. Therefore, he represented and 

the r eaf t er filed the OA No.281/1996. The respondent no.2 

direct e d respondent no.3, Sr. Divisional Accounts Officer, 

Eas te r n Rail ~ay , Dhanbad t o recove r a sum of Rs. 27474/­

f r om the pens ion of the a pplicant and recovery has started. 

Tne a ppl icant has filed an ot her OA No,288/1996 regarding 

payment of gratuit y. 

3 . This OA remains confined t o setting aside or the 

iC pugned l e tter dated 17-5-1999 and d i r ect i on t o t he 

c;s r onc =nt s to refund the amoun ~. It i s clear from the 

rec or d that t he applic ant has not been given any 

opportuni t y before order of recover~was passed and the 
• '-...' .=:u:. ct_,'~ cJ 0+ (,.. 

appl i cant int i mated about the effecting of recovery. 
~ . 

4 . l e a r ned c ounsel for the respondents mentions that 

the o r der s da ted 17-5-1999 and 1-6-1999 have already 

~ecoma infr uctuous because no further recovery is being 

a3de r r oa the a ppJicant as 

subseouant ca lcu Jati on and 

also the gratuity increased on 
Lto be 

the entire amountLrecovered 

got adjusted f r om the incre ased amount of gratuity and 

the a ppl i cant was pa id ba l ance. 

-;:, . ~ i t re ma ins a fact that the applicant was 
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not g iven any shovr cause notice and 
e.-

hearing before recover~ ,.,as directed 

Ther efore. the impugned order dated 

. (' . • • 

opportunity of 

t o be made • 

1- 6- 1999 is set 

asise and the ~re.spondents are directed to give 

opportunity to the applicant for explaining as to why 

r ecov ery should not be made . The reply of the applicant 

may be a::>nsidered and if any r ecov ery has to be made. 

f resh orders of r ecovery wil l have to be passed,and >if 

any amount is to be paid to t he a ppl icant as conseaitence 
~ -

t her eof . it shall be pai d to him ~1ithin t~ro "Tionths . 

There shall be no order a s to c osts • 

Member (A ) 
• 

Dube/ 

• • • 
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